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Misc. (Crl) Case No. 428 of 2021 

O  R   D   E   R 
 
26-11-2021 

    Today is the date fixed for case diary and accordingly case diary has been 

received.         

    I have heard the learned lawyers appearing for both sides. I have also gone 

through the contents of the case diary.          

    As alleged in the FIR, the fact of the case is that as per resolution taken on 

15-12-2011 in the Dhekiajuli Kawoimari Ghatua village it was unanimously decided 

to set up bronze statue of Swahid Monbar Nath, Kumoli Devi and Khahuli Devi with 

the financial assistance of “Nath Jogi Development Parishod” in the Ghatuagaon 

Namghar. Accordingly, the statues of three Swahids were constructed therein and it 

was inaugurated by the then Chief Minister Tarun Gogoi on 20-01-2018 in presence 

of villagers. However, on 04-10-2021 the present accused published a news item in 

Agnigarh News Portal with the caption “why the statue of dead persons in front of 

the Namghar” and this should be removed immediately from there thereby shown 

disrespect and disregard to the honour and sacrifices to those “Swahids”. Moreover 

by publishing that news, accused deliberately outraged the religious feelings of a 

class of citizens. It is also alleged that the accused has been trying to promote 

enmity between two groups of persons on the ground of race, religion, place, 

language etc.      

   Now, on perusal of the contents of the case diary, it appears that even 

though as many as thirteen persons scarifies their lives on 20th September, 1942 in 

the fight against British but subsequently, in front of the Ghatua gaon Namghar 

statues of three Swahids/ martyrs were constructed ignoring the rest of the 

swahids/martyrs and for this, accused expressed resentment. Being aggrieved case 

was lodged against him. But in investigation nothing have been found whereby 

accused disregarded or disrespect of sentiments of any particular community. 

Therefore, both parties later on agreed that no such harms or lowering the dignity 

and sentiment of a community has been affected.  
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 In view of the above, the interim bail granted to the petitioner 

on 16-11-2021  is hereby made absolute.   

The bail application stands disposed off.  

Let the case diary be returned.  

Inform the I.O. accordingly.  

 

Sessions Judge 
             Sonitpur, Tezpur. 


